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0P t..:n Court . 

Centr a l Aaministr d tive Tribunal, 

Al laha bad Bench , All a ha bd d . 

Cor am : - Hor. ' ble Mr . S . Oayal,A . f"l . 

H o n ' b 1 .::. ~1 r • R a f i Q lJ d d i n , J • I' I • 

Amar Chandra s on of Girdhari La l 

He ::>id en t of 11 5- B Hailway Colony No . 2 , 

Subedarqani, Al lah dDdu . 

• • AJ:,..~.di c an t . 

(Through ~ri I . £·1 . Kushwaha , Hdv . ) 

1 . union of Inoia • throuqh 
~ecr e t a ry , hi r1 i s trv ofRailway , Govt . of India, 
New Delhi . 

2 . Divisional Railway Ma naqer, 
Northe rn Rai l way , Al lahabad . 

3 . Senior . Qivisional Commercial Ma nager, 
Northern Railway, Allaha b ad . 

4 . Di vs ional Co mmerci al Ma naqer , 
Northern Railway , Allaha b dA. 

• • • Op p . ._.a r ties . 

(Thro ugh Sri Prashan t Ma thur, Adv . ) 

Order (Gpen Court)· 

(By Hon 1 ble Mr . ~ . uayal , A. M. l 

Thi s appli ca t1 on has be~n f i lad for setting 

asi de s uspension order dated 23 .4. 96 a nd 

i ssuino a dir ec tion to the respondents to gi ve 

full sa l ary alon y with a ll benefit~ . 

2. The c ase of th e a~ p licant i s th a t he 1.19 5 

work inq as Svs t bm lncharae (Qata Base Supervi sor) 

in th e sca l e of Hoad 8o okina Clerk. un 23 . 4 . 96 he 
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was su spe nd ed . H~ has claimea t hat th~ r 8 ,,,ere 

20 employees ,,,ha •. ,ere charaed '·'~ th misapprooriation 

of money and that late r other s uspend ed employe~s 

ha ve be8n giv en ch argeuhee t were rein s t a ted an d 

their s uspen s ion order& hav e been r e vok ed al thauqh 

they were dir ec tlv r espons i bl e for mi scond uct . 

The applicant had f il ed an appeal against his 

s u s pe n s ion order an 4 . 1 ·1. 96 which h ce not been 

di s pos ed of by the r espon den t s . Th e r 8 ~ Pondent s 

on th e athe r hand h ave claimed in the count er r e pl y 

that th ere was • • n o prov~s~on to entertain a ppeal 

agains t or der of suspen &ion . 

3 . Sri Prashant r•la thur appea r s on behalf 

of the re s ~ondents aomits to the provis ions for 

a ppeal and men~ions th a t the r es~ondent s would 

decide the a~peal a~ pbr oruer of t he cuurt . 

4 • ~ e , therefore, oir e~ t the r esponoents 

to decide the a~peal of the a;.. t-' licant within a 

period of six we eks from the date of c ommun~c a ti o n 

of thi s order by t he d~~li cant . The u. k. stands 

disposed of with th e a bove di r ections . There s hall 

be no or der as t o costs . 

R\-,2...----
Member ( J . ) 1\1 ember ( A • ) 

Na fe es . 
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